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CPCB Report in Compliance of Hon’ble NGT Order dated 

18.09.2024 in Appeal No. 02/ 2024 in the matter of Tahir 

Hussain v/s State of Rajasthan & Ors. 

  

Hon’ble National Green Tribunal (CZ) vide its order dated 18.09.2024 in 

Appeal No. 02 of 2024 directed under Para 5 as: 

Para 5.    “Accordingly, we are of the view to remit the matter to Director, CPCB, 

Bhopal to formulate two Member Internal Committee of CPCB who will 

examine the notification by the State Pollution Control Board dated 

02.01.2024 and to submit the report whether it contravenes any of 

the provisions of guidelines issued by the CPCB or the MoEF&CC and 

as to whether this provision can be aided modifying the previous 

order exempting the calculation of environmental compensation.” 

Copy of the order dated 18.09.2024 is appended as Annexure- I. 

In compliance of the Hon’ble NGT directions, following officers were 

nominated by Regional Director, CPCB, Bhopal for complying the said order. 

Copy of the office order is enclosed as Annexure-II. The details of the 

nominated officers are as given below:   

1.        Sh. Sunil Kumar Meena, Scientist ‘E’, CPCB, RD-Bhopal 

2.        Dr. Ranu Chouksey Verma, Scientist ‘C’, CPCB, RD-Bhopal 

 

1.0       Background 

  

This appeal has been filed by the applicant out of impugned Order dated 

02.01.2024 passed by Rajasthan Pollution Control Board (further will 

referred to as RSPCB) whereunder, the order exempting certain 

provisions to waive the charging of environmental compensation has 

been passed. 

“The Clause ‘D’ of this order says “No environmental 

compensation would be levied for the back period for which 

consent to operate has been regularized”.  

The copy of this order is appended as Annexure-III. 

It is contended by the applicant that the order dated 02.01.2024 passed 

by RSPCB is in contravention of the guidelines issued by the CPCB and 

exempting the unit’s operating without consent from payment 

environmental compensation is a violation of environmental laws and; 

Page 3 of 51



it is against the principle of “Polluter Pays” as directed by the Hon’ble 

Supreme Court and Hon’ble NGT in various orders. 

  

The chorological details in the matter are mentioned as under: 

• RSPCB vide its order dated 12.01.2017 had laid down procedure for 
seeking gap period fees between expiry of consent to operate and date 
of submission of next consent application. The copy of the order is 

enclosed as Annexure- IV.  

• To streamline the procedure for computation of EC amount and 
imposition of EC, RSPCB vide order dated 25.06.2019 had constituted 

an Environmental Compensation Cell and Environmental 
Compensation Committee (ECC). The copy of the order is enclosed as 
Annexure-V. 

• Subsequently, RSPCB vide its order dated 08.01.2020 issued 

“Mechanism of Calculation, Imposition & Recovery of Environmental 
Compensation” for defaulter units. The copy of the order is enclosed as 

Annexure-VI. 

• Later, RSPCB vide order dated 11.08.2023, had dissolved the ECC and 
it was directed that all cases of EC imposition shall be taken by the 

concerned Group-In-Charge (GIC). Also, it mentions that Opportunity 
of Being Heard (OBH)/ show cause notice shall be given to the project 
proponent before the issue of order for imposition of EC. The copy of 

the order is enclosed is Annexure- VII. 

• Further on 02.01.2024 vide office order No. F.14 (5-Adm) RSPCB/3018- 
3024 RSPCB clarified the “Back Period” as mentioned in their previous 
order dated 12.01.2017. Also, at Point (D) it mentions that “No 
environmental compensation would be levied for the back period for 
which consent to operate has been regularized”. 

• An amendment was issued by the RSPCB dated 14.02.2024 w.r.t the 
above office order dated 2.1.2024 where point (d) was clarified to be 
read as “No environmental compensation would be levied for the back 
period for which consent to operate and acknowledgment has been 
regularized”. The copy of the amended order is enclosed is Annexure- 

VIII. 

2.0   Legal Provisions for issuance of Consent to Establish (CTE) and 

Consent to Operate (CTO) and actions in case of violation 

  

The Water (Prevention and Control of Pollution) Act, 1974, The Air 

(Prevention and Control of Pollution) Act, 1981 and The Environmental 

(Protection) Act, 1986 stipulate that an industry is required to obtain 
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Consent to Establish (CTE), Consent to Operate (CTO) and applicable 

clearances & permissions from the State Pollution Control Board before 

commencing operation. Further, there are provisions for punitive action 

in case of violation. The key provisions are presented below: 

1. The Water (Prevention and Control of Pollution) Act, 1974 (hereafter 

referred as the Water Act) 

• Section 25 and 26 of the Water Act, 1974 states that no person shall, 

without the prior consent of the SPCB, establish or take steps to 

establish any industry, operation, or process likely to discharge sewage 

or trade effluent into a stream, well, sewer, or land. 

• Actions in case of violation as per the amended Water Act, 1974 are:  

o Under Section 44, a person shall be liable to pay penalty which 

shall not be less than ten thousand rupees, but which may 

extend to fifteen lakh rupees on contravention of section 25 or 

section 26. 

o Under Section 45 (A), if any person contravenes any of the 

provisions of this Act or any order or direction issued thereunder, 

for which no penalty has been provided for in this Act, shall be 

liable to pay the penalty which shall not be less than ten 

thousand rupees, but which may extend to fifteen lakh rupees, 

and where such contravention continues, he shall be liable to pay 

an additional penalty which may extend to ten thousand rupees 

for every day during which such contravention continues. 

o Section 45 (E)(1) Whoever fails to comply with the provisions of 

section 25 or section 26, in respect of each such failure, shall be 

punishable with imprisonment for a term which shall not be less 

than one year and six months but which may extend to six years 

and with fine, and in case the failure continues, with an 

additional fine which may extend to fifty thousand rupees for 

every day during which such failure continues after the 

conviction for the first such failure. 

2. The Air (Prevention and Control of Pollution) Act, 1981 (hereafter referred 

as the Air Act) 

• Section 21 of the Air Act, 1981 mandates that no person shall establish 

or operate any industrial plant in an air pollution control area unless 

the previous consent of the State Board has been obtained in pursuance 

of an application made by such person in accordance with the 
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provisions of this section, provided that the Central Government may 

in consultation with the Central Pollution Control Board, by notification 

in the Official Gazette, exempt certain categories of industrial plants 

from the application of the provisions of this sub-section. 

• Action in case of violation as per The Jan Vishwas (Amendment of 

Provisions) Act, 2023 which amends the Air Act, 1981 are: 

o Section 39, If any person contravenes any of the provisions of 

this Act or any order or direction issued thereunder, for which no 

penalty has been provided for in this Act, shall be liable to penalty 

which shall not be less than ten thousand rupees, but which may 

extend to fifteen lakh rupees, and where such contravention 

continues, he shall be liable to additional penalty which may 

extend to ten thousand rupees for every day during which such 

contravention continues.   

o Section 39 (D) (1), Offences for failure to comply with provisions 

of section 21 and for failure to pay penalty.—(1) Whoever fails to 

comply with the provisions of section 21, shall, in respect of each 

such failure, be punishable with imprisonment for a term which 

shall not be less than one year and six months but which may 

extend to six years and with fine, and in case the failure 

continues, with an additional fine which may extend to fifty 

thousand rupees for every day during which such failure 

continues after the conviction for the first such failure. 

3. The Environment (Protection) Act, 1986 

• Section 3 and Section 7: These sections empower the Central 

Government to regulate industries and prohibit the discharge of 

pollutants in excess of prescribed standards. Industries are required to 

obtain environmental clearances and permissions. 

• Action in case of violation as per The Jan Vishwas (Amendment of 

Provisions) Act, 2023 which amends the E (P) Act, 1986 are:  

o Section 14A, if any person contravenes provisions of section 7 or 

the rules made thereunder, he shall be liable to penalty in respect 

of each such contravention, which shall not be less than one lakh 

rupees but which may extend to fifteen lakh rupees. In case the 

failure or contravention continues, he shall be liable to additional 

penalty of fifty thousand rupees for every day during which such 

contravention continues. 
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o Section 15, if any person contravenes or does not comply with 

any of the provisions of this Act or the rules made or orders or 

directions issued thereunder for which no penalty is provided, he 

shall be liable to penalty in respect of each such contravention 

which shall not be less than ten thousand rupees but which may 

extend to fifteen lakh rupees. In case the failure or contravention 

continues, he shall be liable to additional penalty of ten thousand 

rupees for every day during which such contravention continues. 

o Section15 (A) if any company contravenes any of the provisions 

of this Act, the company shall be liable to penalty for each such 

contravention which shall not be less than one lakh rupees but 

which may extend to fifteen lakh rupees. In case company 

continues contravention, the company shall be liable to 

additional penalty of one lakh rupees for every day during which 

such contravention continues.  

o Section 15 (F) (1) Offence for failure to pay penalty or additional 

penalty- (1) Where any person fails to pay the penalty or 

additional penalty, as the case may be, under sections 14A, 14B, 

15, 15A or section 15B within ninety days of such imposition, he 

shall be liable for imprisonment which may extend to three years 

or with fine which may extend to twice the amount of the penalty 

or with both. 

These provisions are enforced to ensure that the industries comply with 

environmental standards and obtain mandatory consents & permissions 

before commencing operations.  

To summarize, in case of violations, such as not having Environmental 

Clearance (EC) or Consent to Establish/ Operate (CTE/CTO) or violation 

of the prescribed conditions, with potential to cause direct or indirect 

environmental damage or any other violation of this nature, the Section 

45 (A) of the Water Act, 1974, Section 39 of the Air Act, 1981 and Section 

15 of E(P)Act, 1986, state that, "if any person contravenes any of the 

provisions of these Acts or any order or direction issued thereunder, for 

which no penalty has been provided for in these Act, shall be liable to pay 

the penalty which shall not be less than ten thousand rupees, but which 

may extend to fifteen lacs rupees, and where such contravention 

continues, he shall be liable to pay an additional penalty which may 

extend to ten thousand rupees for every day during which such 

contravention continues". 
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3.0 Principles in Environmental Law 

Hon’ble National Green Tribunal in its numerous orders and judgements 

has emphasized on various principles for strengthening environmental 

governance and set accountability for environmental damage. 

• “The Polluter Pays Principle" states that those who cause 

environmental damage should bear the costs of managing it to 

prevent harm to human health or the environment. Polluters are 

required to pay for the cleanup and restoration of the environment, 

which can include fines, remediation costs, and compensation for 

affected communities. Various Hon’ble NGT rulings have set 

precedents where industries have been directed to pay 

compensation based on the extent of pollution caused.  

• “Public Trust Doctrine”: Hon’ble NGT orders invoke the Public 

Trust Doctrine to prevent over exploitation of natural resources and 

to mandate sustainable development practices. The government has 

responsibility to protect natural resources for public use and cannot 

allow private entities to operate in a manner that harms the 

environment. The NGT has applied this doctrine in various cases 

involving water bodies, forests, and air quality, asserting that any 

activity that depletes or damages these resources can be challenged 

legally.  

It is submitted that granting of retrospective consents and regularizing 

back period violates these principles. 

 

4.0 Previous orders of Hon’ble Supreme Court and NGT in inter-alia 

matters related to operation without statutory permission and 

environmental compensation thereunder 

There are several important cases where the Hon’ble National Green 

Tribunal (NGT) and the Hon’ble Supreme Court of India have questioned 

the regularization of consent for industries operating without mandatory 

environmental clearances and/or consents. A few landmark cases and 

orders in this regard are presented below: 

1. Sterlite Industries Case (Vedanta Ltd. vs. State of Tamil Nadu and Others, 

Special Leave Petition (Civil) Nos 10159-10168 OF 2020 

Sterlite Industries (a subsidiary of Vedanta) had operated its copper 

smelter plant in violation to the environmental norms and without 

consents under the Water Act and Air Act. The Hon'ble Supreme Court 
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took a strict stance on non-compliance, stating that industries cannot be 

allowed to operate without the requisite prior consent. The court upheld 

the closure order issued by the Tamil Nadu Pollution Control Board 

(TNPCB), rejecting any possibility of regularizing past violations. 

2. Alembic Pharmaceuticals Ltd. vs. Rohit Prajapati & Ors (1.4.2020) Civil 

Appeal No. 1526 of 2016 

In this matter, the Hon'ble Supreme Court ordered that while industries 

should be held accountable for operating without environmental 

clearances, the closure of operations as directed by the NGT was 

disproportionate. Instead, the Hon'ble court imposed a compensation of 

₹ 10 crores each on Alembic Pharmaceuticals Limited, United 

Phosphorous Limited, and Unique Chemicals Limited, to be used for 

environmental restoration. The Hon'ble court emphasized that penalties 

are necessary to deter non-compliance with legal requirements and 

issued these directions under Article 142 of the Constitution. This ruling 

set aside the Hon'ble NGT's decision to revoke environmental clearances 

and close the industries, but reinforced the principle of environmental 

accountability through financial compensation. 

3. L.G. Polymer Gas Leak Case (O.A. 73 of 2020 order dated 4.6.2020) 

The Hon'ble NGT took Suo moto cognizance of the Vishakhapatnam gas 

leak at L.G. Polymers India, which had been operating without valid 

environmental clearance. The order dated 4th June 2020 state at Para 

36 as “Safety of citizens and environment are of prime concern. Any 

economic or industrial activity, however necessary, has to be consistent 

with the safety of human beings and the environment. The damage to 

human life, human health and environment has to be restored by 

applying the ‘Sustainable Development’ principle, of which 

‘Precautionary’ and ‘Polluter Pays’ principles are part. In this regard, 

significant role has to be played by the statutory authorities constituted 

under the Water (Prevention and Control of 38 Pollution) Act, 1974, Air 

(Prevention and Control of Pollution) Act, 1981 and the Environment 

(Protection) Act, 1986”. 

4. Common Cause vs. Union of India case WRIT PETITION (CIVIL) NO. 114 

of 2014 order dated 2.8.2017 

The case involved illegal mining operations in Odisha, where mining 

companies operated without obtaining the necessary environmental 

clearances. The Hon'ble Supreme Court held that companies cannot 

continue operations in the absence of clearances, and the court ordered 
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the payment of compensation under the polluter pays principle for 

damage caused during the non-compliance period. This case firmed that 

no retrospective clearances or consents should be allowed, and 

industries must be penalized for operating without the necessary legal 

permissions. 

  

5.0 CPCB methodology for imposing Environmental Compensation 

The Hon’ble National Green Tribunal (NGT), Principal Bench in the 

matter of OA No. 593/2017 (WP (CIVIL) No. 375/2012, Paryavaran 

Suraksha Samiti & Anr. Vs. Union of India & Ors. directed Central 

Pollution Control Board (CPCB) that:   

“The CPCB may take penal action for failure, if any, against those 

accountable for setting up and maintaining STPs, CETPs and ETPs. 

CPCB may also assess and recover compensation for damage to the 

environment and said fund may be kept in a separate account and 

utilized in terms of an action plan for protection of the environment. Such 

action plan may be prepared by the CPCB within three months” 

In compliance to this, CPCB issued “Methodology for Assessing 

Environmental Compensation and Action Plan to Utilize the Fund” in 

August, 2019 where following cases are considered for levying of 

Environmental Compensation: 

a. Discharges in violation of consent conditions, mainly prescribed 

standards / consent limits.  

b. Not complying with the directions issued, such as direction for 

closure due to non-installation of OCEMS, non-adherence to the 

action plans submitted etc.  

c. Intentional avoidance of data submission or data manipulation 

by tampering the Online Continuous Emission/Effluent 

monitoring systems.  

d. Accidental discharges lasting for short durations resulting into 

damage to the environment.  

e. Intentional discharges to the environment -- land, water and air 

resulting into acute injury or damage to the environment.  

f. Injection of treated/partially treated/ untreated effluents to 

ground water. 
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The CPCB's methodology for assessing Environmental Compensation has 

not accounted for cases where units are found operating without CTE 

and CTO, or units operating after the expiration of CTO. As according to 

the regulatory provisions, obtaining the necessary consents and 

clearance before initiating operations is a mandatory requirement that 

must be strictly adhered to. Thus, if an industry is found operating 

without the necessary permits/ clearance, it should be closed down. 

  

6.0 Rajasthan Pollution Control Board Mechanism for levying 

Environmental Compensation 

Hon’ble NGT in OA No. 710/ 2017 Order dated 12.03.2019 directed that 

SPCBs are authorized to recover compensation from the polluters or 

laying down their own scale which should not be less than the scale fixed 

by CPCB. RSPCB vide its order dated 08.01.2020 issued “Mechanism of 

Calculation, Imposition & Recovery of Environmental Compensation” for 

defaulter units. As per the point no. 3 (8) of this document, cases to be 

considered for levying Environmental Compensation include, "Operating 

without obtaining prior consent to operate under the Water (Prevention 

and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981.” 

As per RSPCB order dated 08.01.2020, Environmental Compensation 

shall be imposed on the defaulter units which are operating without CTO 

or have not applied for renewal of CTO after its expiry. The RSPCB Order 

dated 02.01.2024 is not in-line with this condition of the issued 

mechanism. 

In RSPCB’s order dated 02.01.2024, the cases where non-compliance is 

observed w.r.t. units operating without obtaining CTO or after expiry of 

CTO, instead the State Board had proposed charging penalty as 'Back 

Period fee' on pro-rata basis. 

The Back Period is defined in the order as: 

i. The period between expiry of consent to operate and date of 

submission of application for renewal. 

ii. The period between date of commencement of unit and 

submission of application for consent to operate in fresh 

cases. 

• In this regard, Regional Directorate, CPCB, Bhopal sought clarification 

with the RSPCB and discussed on the matter. It was clarified by the 
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RSPCB that the office order dated 02.01.2024 was issued to streamline 

the entire procedure for levying environmental compensation on 

defaulter units. It had been observed that there were cases where units 

were imposed both the penalty i.e. back period fees and environmental 

compensation for the gap period for which the units were found 

operating without obtaining consent from the State Board. So, in order 

to address the issue, the State Board has passed order dated 

02.01.2024. 

• The RSPCB's above referred office order dated 02.01.2024 was 

discussed in the 152nd Meeting of the Board, wherein it was duly 

acknowledged and appreciated by the Board members. Copy of the 

Board meeting is enclosed as Annexure-IX. 

  

7.0   Submissions of Internal Committee constituted in compliance of 

Hon’ble NGT Order dated 18.09.2024 

1. The committee is of view that obtaining Consent to Establish (CTE) and 

Consent to Operate (CTO) are the statutory requirements which come 

under the legal framework for establishment and operation of any unit 

under the Section 25 of Water (Prevention & Control of Pollution) Act, 

1974 and under Section 21 of Air (Prevention & Control of Pollution) 

Act, 1981. 

If an industry is operating without obtaining statutory permissions, 

regularizing the past period for such defaulter units by charging back-

period fees violates the provisions under the Water (prevention & 

Control of Pollution) Act, 1974 and the Air (prevention & Control of 

Pollution) Act, 1981. 

 

2. Regularizing defaulter units that have been operating without a valid 

CTO by imposing “back-period” fees permits these units to operate 

without accountability for any environmental harm that may have 

arisen during their unauthorized operations, often conducted without 

the Pollution Control Board's knowledge. Therefore, it is essential to 

impose both penalty (in this case, through back-period fees) as a 

deterrent factor and an Environmental Compensation after case-to-case 

basis damage assessment to account for damages that have occurred 

during the period of unauthorized operation.  

 

3. Hon’ble courts in several past inter-alia matters have emphasized that 

no retrospective regularization shall be considered as these actions 

violate environmental laws and should not be regularized without 
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accountability. Both the Hon'ble Supreme Court and Hon'ble NGT have 

consistently held that industries cannot be granted retrospective 

clearances or consents under the Water Act, the Air Act, or the 

Environment (Protection) Act. Prior consent is mandatory. In view of 

above, it is submitted that regularization of any industry from back 

period is a violation of environmental laws.  

 

4. The committee submits that granting of retrospective permissions by 

charging back period fees undermines the consent related regulatory 

provisions and are not in consonance with the Polluters pay principle 

and public trust doctrine. 

 

5. The cases of environmental violation where it is difficult to assess the 

time period for violation, as per Hon’ble NGT order dated 10.07.2019 in 

OA No. 1038 of 2018 (News item published in "The Asian Age" Authored 

by Sanjay Kaw Titled "CPCB to rank industrial units on pollution 

levels"), the Environmental Compensation shall be recovered from such 

identified polluters at least for five years which is the period specified 

under Section 15(3) of the National Green Tribunal Act, 2010. 

 

6. In specific cases, where the grave violations are observed and State 

Board is in the view that damages caused to the environment are of 

such magnitude that it may require enormous efforts/ money to restore 

the environment or compensate the affected masses till such 

restoration completed, a detailed study may be carried out by the Board 

or by engaging some expert agencies/ institutes to assess such 

damages and calculate the environmental compensation and cost of 

restoration to be levied on the polluters. The legal prosecution may also 

be initiated against such defaulter units. 

 

8.0   Conclusion: 

The CPCB's methodology for assessing Environmental Compensation 

does not account for cases where units are found operating without CTE 

and CTO, or units operating after the expiration of CTO. As according to 

the regulatory provisions, obtaining the necessary consents and 

clearance before initiating operations is a mandatory requirement that 

must be strictly adhered to. Thus, if an industry is found operating 

without the necessary permits/ clearance, it should be closed down. 

Further, regularizing such defaulter units that have been operating 

without a valid CTO by imposing “back-period” fees permits these units 
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to operate without accountability for any environmental harm that may 

have arisen during their unauthorized operations. Therefore, it is 

essential to impose both penalty as a deterrent factor and an 

Environmental Compensation on case-to-case basis where 

environmental damages may have occurred during the period of 

unauthorized operation.  

  

  

 

  

(Dr. Ranu C. Verma)                                  (Sunil Kumar Meena) 

      Scientist- C                                                    Scientist- E 

  

  

  

 

  

(P. Jagan) 

Regional Director 
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Tahir Hussain              Appellant(s) 

 
 

Vs. 
 

 

State of Rajasthan & Ors.            Respondent(s) 
 

 

 

Date of Hearing: 18.09.2024 
 

 
 
 

 

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 
 

 
 

 

For Appellant(s): Ms. Sweksha Prakash, Adv. 
Mr. Arun Goswami, Adv. 
  

For Respondent(s) : Mr. Prashant Sthapak, Adv. 
Ms. Vanshika Dubey, Adv. 

 

 

ORDER 

 
 

1. The challenge to this appeal is the order dated 02.01.2024, whereby and 

whereunder the Rajasthan State Pollution Control Board has passed an 

order exempting certain provisions to waive the charging of environmental 

compensation and it is alleged that it is violative of environmental rules. 

 

2. The basic challenge is Clause ‘D’ which says, “No environmental 

compensation would be levied for the back period for which consent to 

operate has been regularized”. 

 

3. It is further alleged that CPCB has communicated the State Pollution 

Control Board, Rajasthan that the industrial units are required to obtain 

consent as per the categorization of the CPCB and the State Board has  

informed to the authorities and units concerned. 

 

 

Annexure-I
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4. Now, the question before this Tribunal is that the directions issued by the 

State Pollution Control Board is in contravention of the guidelines issued 

by the CPCB and exempting the past violation is indirectly promoting the 

operation of units without consent and exempting them from payment of 

environmental compensation on the cost of environment and further 

violates the equality of law and rule of law which prevails throughout the 

country in all the states for calculation of environmental compensation. 

 

5. Accordingly, we are of the view to remit the matter to Director, CPCB, 

Bhopal to formulate two Member Internal Committee of CPCB who will 

examine the notification by the State Pollution Control Board dated 

02.01.2024 and to submit the report whether it contravenes any of the 

provisions of guidelines issued by the CPCB or the MoEF&CC and as to 

whether this provision can be aided modifying the previous order 

exempting the calculation of environmental compensation. 

 

6. A copy of the order dated 02.01.2024 Annexure-2 issued by the State 

Pollution Control Board be remitted to the Director, CPCB at Bhopal for 

further necessary action and to report. Since, the pleadings are complete 

thus, after receiving this report, the matter be fixed for final hearing. The 

report be submitted within 30 days. 

 

List it on 07th November, 2024. 

 
Sheo Kumar Singh, JM 

 
 
 

 
 

Dr. Afroz Ahmad, EM 
 

18th September, 2024 

Appeal No. 02/2024(CZ) 
PN 
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Rajasthan State Pollution Control Board 
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 

Phone : 0141-2716804, 2716800 c-mail : member-ssrelay Qrpcb.nicin 
Helpline No. :0141-2716877 

F.l4.(5-Adm)RSPCB/ Project/ |$29- S3G 

The Mechanism for imposition of Environmental Compensation (EC) issued vide 

office order dated 08.01.2020 requires that the cases of imposition of Environmental 

Compensation should be forwarded to the Group (Env. Comp) for placing before 

Environmental Compensation Committee (ECC). 

Office Order 

This provision to place all matters of EC before ECC was kept for the reason as the 

concept of imposing EC was new and the process of imposing EC may be streamlined. 

Now that the process of imposing EC has streamlined and stabilized, it has been 

reviewed and considering the fact that the mechanism in place for computation of EC amount 

is stabilised, it is directed that hence forth the cases of imposition of EC need not be 

forwarded to the ECC. The action for imposition of EC shall be taken by the concerned 

Group on following lines: 

1. The action for imposition of Environmental Compensation (EC) against the defaulter 

units shall be taken by the concerned GIC. 

Date: 1 823 

2. The amount of EC shall be computed and following Principle of Natural Justice an 

Opportunity of Being Heard (OBH)/Show cause notice shall be given to the project 

proponent before issue of the final order for imposition of EC by the GIC. In this show 

cause notice, the amount of EC intended to be imposed shall be mandatorily cited. 

II. 

3. Computation of EC shall be in accordance with the mechanism issued vide office order 

dated 08.01.2020(as amended) except for the following cases: 

III. 

Cases with specific directions/orders of the Hon'ble Court NGT for 

imposition of EC and scale of EC/amount have been specified in the order 

itself. 
Cases of violations of the provisions of the Rules/Notifications issued by 

the MOEF and CC, GOI where scale of EC is also part of the notification. 

Cases of violations in NCR Region in case, CAQM issues a separate 

mechanism for imposition ofEC in NCR Region. 

4. After issuing show cause notice and/or giving OBH to the PP the order for imposing 

EC shall be issued by the GIC and in case, it is concluded by the GIC to not impose EC. 

then the case shall be referred to the Member Secretary. 

Rajkaj Ref No. : 4507599 

5. The Power delegation Matrix of the Board issued vide office order dated 24.02.2021 is 

amended to the above extent. 

Signature yalid 
Digitally signed by yái 

LiFE 
Lifestyle tor 
Environment 

DesignationMengtbe Secretary 
Date: 2023.08.N29a56 1ST 2 
Reason: Approve 
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Rajasthan State Pollution Control Board 
Headquarter, 4. Institutional Area, Jhalana Doongri, Jaipur-302004 

Phone: 0141-27I6804, 27I6800 e-mail : mcmber-scCrelary rpcb.nic.in 

Helpline No. : 0141-2716877 

All the cases pending for imposition of EC with the Group (Env. Comp) as on date 

shall be returned to the respective Groups for further processing on above lines. The GICs 

shall also check the record, for more such cases pending for imposing EC and if so, shall 

process such cases also on above lines. 

With above arrangement coming into force the Environmental Compensation 

Committee (ECC) is dissolved. 

This order shall come into force with immediate effect. 

F.l4.(5-Adm)RSPCB/Project /)s29-1536 
Copy to the following for information/ necessary action 

3 

PS to the Chairperson, RSPCB, Jaipur. 

2. PS to the Member Secretary, RSPCB, Jaipur. 

CEE/CSO/CAO, RSPCB, Jaipur 

(Vijai N.) 

4. Group In-charge/OGM/ HBC/ Mines & SCMG/ CPP, Env.Comp./ CD/ PDF/ Legal/ 

HSW/ MSW/ E-waste/ Project/ BMW/ MUID/ Textile/ Liquid Waste/ IT & Plastic / 

Planning/ RTI/ VTR/OCEMS, RSPCB, Jaipur. 

GIC(Env.Comp.) RSPCB, Jaipur with directions to transfer all the cases pending for 

imposition of EC as on date to the respective Groups within 7 days. All the record of 

Group (Env. Comp) shall also be transferred to the respective Groups within 7 days. 

Rajkaj Ref No. : 4507599 

Member Secretary 

Date: | 823 

LiFE 

6. Regional Officer, RSPCB Alwar/ Bhiwadi/ Bharatpur/ Bikaner/ Balotra/ Bhilwara/ 

Bansawara/ Bundi/ Chittorgarh/ Hanumangarh/ Jaipur (North)/ Jaipur (South)/ 

Jhunjhun/ Jhalawar/ Jaisalmer/ Jodhpur/ Kota/ Kishangarh/ Nagaur/ Pali/ 

Rajsamand/ Sikar/ Sawai Madhopur/ Sirohi/ Udaipur with directions to forward list of 

cases pending for imposition of Environmental Compensation as on date to the 

concerned GIC within 7 days. 

Litestyle for 
Environrment 

Member Secretary 

Digitally signed by NVái 
Signature valid 

Designation/Mergtbe Secretary 
Date: 2023.08.V123a56 1SI2 
Reason: Appròv� 
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•
Rajasthan State Pollution Control Board �'� L•FE

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 �� L'f It I f " 1 es ye or 

Phone: 0141-2711263, 0141-2716802 e-mail: member-secretary@rpcb.nic.in Environment 

Help Line No. : 0141-2716877 

Resolution: 

152.21: The Board resolved to approve Restructuring and cadre strengthening mentioned at 
Point no. (i) to (v) of the agenda item in partial modification to resolution passed in 151 st 

Board Meeting at 151.24. 

After point-wise resolution of agendas, Shri Kewalchand Gulechha, Pali raised the issue 
related to Travelling and Dearness Allowance of non government Board Members invited to 
attend the Meetings by the State Board. It was directed to ensure necessary steps for 
reimbursement of Travelling and Dearness Allowance of non government Board Members 
during Board Meetings. 

Further, Shri Kewalchand Gulechha, Pali also raised the issue of funds for managing the 
waste water generated from industries and suggested that N agar Parishad shall also provide 
waste water to CETPs so that it may be treated and reutilized in large scale and it was 
deliberated that RSPCB shall initiate necessary action in this regard. 

Board Members appreciated efforts made by the State Board in convening Board Meetings at 
regular intervals. 

The meeting ended with vote of thanks to the chair. 

(Vijai N.) 
Member Secretary 

No. F. 14 (152 BM)RPCB/Plg./108-124 
Copy forwarded to following for kind information:­

!. Chairperson, RSPCB, Jaipur. 
2. Shri Sankatha Prasad, Retd. IFS, Jaipur.
3. Shri Kewalchand Gulechha, Pali.
4. Shri Radheshyam Somani, Pipad (Sh. Pappu Somani)
5. Smt. Manju Mehra, Mayor, Kota North.
6. Shri Narendra Khodaniya, Chairman, Sagwara.
7. Shri Ram Singh Sanju, Parshad, Jodhpur.
8. Smt. Divya Singh, D/O Sh. Sanjay Gurjar, Parshad, Jaipur.
9. Shri Shankar Chandel, Parshad, Udaipur.
10. Principal Secretary, Dept. ofUDH, Govt. ofRajasthan.

Date:22/6/2024 

11. Commissioner, Industries & Commerce department, Govt. ofRajasthan.
12. Managing Director, Rajasthan State Mines & Minerals Ltd., Udaipur-313004.
13. Managing Director, RIICO, Udhyog Bhawan, Tilak Mar_g, Jaipur.

Signature 
Digitally signed by 

RajKaj RQesignation e 
826661:Date: 2024. 

Reason: Appr 

7 

I id 
i 

Secretary 
.45:32 1ST 
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